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   Vide the letter dt. 19/02/2020, the appellant submitted that 

they have availed the Sabka Vishwas (Legacy Dispute Resolution) 

Scheme, 2019, which has been accepted by the Department and 

Discharge Certificate has also been issued by the Designated 
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Committee and they are withdrawing their appeal.  Prayer is accepted.  

The present appeal is dismissed as withdrawn. 

 

(Order was pronounced and dictated 

in Open Court on 11/03/2020) 

 

(S.S GARG) 
JUDICIAL MEMBER 

 
 

(P. ANJANI KUMAR) 

TECHNICAL MEMBER  

 
Raja...  

 


